A

C.P. No.299/20063
G.A. No.2335/2002
New Delni, this the i8th day of November, 2003
HON'BLE SHRI V.K.MAJOTRA, VICE CHAIRMAN (A)
HON'BLE SHRI BHARAT BHUSHAN, MEMBER (JJ
Ghevar Chand Jaii,
3/c Shri Nathu Lal Jain,
R/0c SL-6, Income TaX Colonv,
Tonk Road, Jaipur-302018
at present at New Deihi,
C/o B-127, Malaviya Nagar.
New Delhi-i7.
A e oo R
. .Applicant
(By advocate: Sh. K.K.Patel)
Versus
Shri P.L. Singh
The Chairman
Department of Revenue
Central Board of Direct Taxes
Nortihh Block,
New Delhi.
(By Advocate: Sh.V.P.Uppal) . .Respondent
ORDER {(Orall
Hon'ble Shri V.R. Ma jotra., Vice Chairman(A)
Heard
2. OA-2335/2G02 was disposed of by this Tribi
vide order dated §.9.2002 with the follow
directions: -

At this stage, it becomes unnecessary to
igsue any notice to the respondents
because their rights are aot likely to be
affected. 1t is directed that the
respondent No.2 should convene the
meeting of the DPC considering the
applicants, if eligible and other
eligible persons as per rules and
appropriate order be passed in acgordance
with law This exercise preferably
should be completed within six months
from +the date of receipt of a coby of
this order.’
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3 In +this CP-299/2003 the Tribunal earliier on
passed orders that respondents should annex the
promotion order dated 31.1.2003 and they should also
clarify whether any of the eiigible officers WO Were

the grade of JCIT for any vacancies arising prior to
31.7.20072, i.e., the date of superannuation of the

L Respondents have filed additional affidavit as
required alongwith Anpnnexure as RC.II which are
instructions dated 9.4,.1996 prescrioving procedure for
departmental promotion with regard to retired
employvees. Bringing to ourl attention the counter
affidavit and additionail affidavit on behalf of the

January . 2003. The applicant in this OA had already
retired on 31.7.2002 All the eligible officers who

the procedure to bDe followed by the Departmental
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